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* ara aise meat ac ara afafan, 1923 (affirm aeat 19 FT 1923) FF ae 2 % aE (8) 
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The Governor is pleased to order the publication of the following English translation of 

notification no. 103; 1/8'2001-CX-3 (I). dated January 17, 2005 for general information : 

No. 103; 1/8/2001-CX-3 (I) 

January 17, 2005 

WaeERza8, the premises named, detailedand described in the Schedule given below is a 

place used for purpos:s ofa public character namely for Oil Supply; 

AND, WHEREAS, information with respect thereto or the destruction or obstruction thereto 

at interference therewith, could be useful to an enemy;



2 

Now, THEREFORE, in exercise of the powers under sub-clause (d) of clause (8) of section 2 
of the O'ficial Secrets Act, 1923 (Act no. XIX of 1923), read with Government of India ,Ministry 

of Home Affairs notification no. §.0.-1285, dated May 4, 1923, the Governor is pleased todeclare 

the premiscs named, detailed and described in the Schedule given below to be a ‘Prohibited 

Place’ for the purpose of the said Act, and is further pleased todirect that a copy of this noti« 

fication in English and in the Vernacular of the locality be affixed‘ o the said premises : 

Schedule 
  

Name and Specifications of ihe ‘Prohibited Place’— 
  

Indian Oil Co:p-ration Ltd., Mathura—Jalandhar Pipeline’s Station Mainline HOV (5x6 
Metre) at Baghpat Khadar, Police Station and district Baghpat. 

In East —Cultivation land. 
Ln Wesi—Cultivaticn land. 
in North—Cultivation land. 
In South—Cultivation land. 

By order, 

PRADIP BHATNAGAR, 
Secretary, Home Defit. 
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